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| TEM NO 54 COURT NO. 6 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 14040/ 2014

(Arising out of inmpugned final judgnment and order dated 08/11/2013

in CMAP No. 30737/ 2002 passed by the H gh Court O Judicature at

Al | ahabad)

ua & ORS Petitioner(s)
VERSUS

RAM ASHREY TRI PATHI Respondent ( s)

Date : 17/08/ 2015 This petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE J. CHELAMESWAR

HON BLE MR JUSTI CE ABHAY MANOHAR SAPRE
For Petitioner(s) Atul Yeshwant Chitale, Sr. Adv.
Sanj i v Das, Adv.
Shwet a Gar g, Adv.
Shreekant N. Terdal , Adv.

SRS

For Respondent (s) S. R Si ngh, Sr. Adv.
Ankur Yadav, Adv.
Asha CGopal an Nair, Adv.

U j awal Pandey, Adv.

SRS

UPON hearing the counsel the Court made the follow ng
ORDER

Four weeks’ time is granted to the | earned counsel for
the petitioner to file rejoinder affidavit, as prayed for. Li st

thereafter.

[O P. SHARMA] [ NDU BALA KAPUR]
COURT MASTER COURT MASTER
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